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Judgement

1. Petitioners are drivers of Tourist Taxis, operating from a taxi stand at
Kumarapuram. According to the Petitioners, recently Respondents 1 to 3 and
some other persons, who are supporters of Marxist party have formed an
association by name "Swathanthra Drivers Welfare Association". It is the case of
Petitioners that, the party Respondents have threatened them, that unless they
pay an amount of Rs. 5,000/- each to the aforesaid association, they will not be
permitted to operate their Taxis from the taxi stand. They complained to the
police, but no help was given to them. It is in these circumstances this writ
petition was filed praying for the following:

(i) Issue a Writ of Mandamus or any other appropriate writ or order commanding
the Respondents 4 and 5 to render sufficient and adequate police protection to
the Petitioners to park their vehicle on the left side of the Murinjapalam -
Kumarapuram Road, near the Institution Guild of Service, Kumarapuram, and
operate taxi service at Kumarapuram, Thiruvanathapuram and to the lives of the
Petitioners.

2. Respondents 1 to 3 have entered appearance and have filed counter affidavit.
Though they accept that the Association was incorporated by them, they have
denied the allegation that they threatened the Petitioners as alleged by them.
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3. If as stated by the Petitioners, they are taxi operators, they are entitled to
continue their operations. Now that the Respondents have denied the allegation
that they had threatened the Petitioners demanding payment to the association
mentioned above, we record the aforesaid submission and direct that in the
event, there is any threat as alleged by the Petitioners, it will be open to the
Petitioners to approach the 5th Respondent, in which event, the 5th Respondent
shall provide adequate and effective police protection enabling the Petitioners to
operate their taxis from the taxi stand mentioned above.

Writ petition is disposed of as above.
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